
DIRECTORAttE GENERAL OF FOREIGN ttRADE

DES―VI(F00D&MISC)

Meeting No. 14/17 dt. 18.01.2017 for the licensing year 2016-17 to consider cases under Duty

Exemption Schemes(Chapter-4)of Foreign Trade Policy 2015-20 pertaining to Food&Mics.Products

underthe Chairmanship of Sh.J V Patil′ Addl.DGF丁 .Fo‖ owing members were presentin the meeting.

S.No. Name of the Officer Designation Department
1. Sh. Karan Singh Sejwal Dy. lndl. Adviser MFPI

2. Sh. Harpreet Singh Asstt. Director MSME(Chem.)

Officers in attendance
1. Sh.Yoginder Singh DDG DGF丁

2. Sh. Ratan Lal Meena F「DO DGF丁

Decision taken in each case is enumerated below.Ad― hoc norms fixed in this meeting are valid for a period

of 2 vears reckoned from the date of ratification as per para 4.12(a)(vi)Of Hand bOok of procedure(vO卜 1)2015-20

updated as on 01.04.2015.
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560         Parサ Name:BEL00R BAYIR
se No.:10/12/85‐ ALC3/2014    1BIOTECH LTD,

IMeet No/Date:14/85‐
.ALC3/2016IBIOTECH LTD, .ALC3/2016

18012017

HQ File:01/85/050/00099/AM15/  RLA File:07/24/040/00181/AM15/ Lic.No/Datc:0710106590   1Defered
i                               127.08.2014

The Committee noted that reply of AYUSH vide their O.M. No. K.l l02l 10312016-DCC (AYUSH) dated
05.01.2017. AYUSH has intimated that in the absence of details of ingredients of the product, it would
be difficult to comments on the proposal. Therefore, the Committee decided to call for the representative
Ofthe f1111l for a PH.The casc is dcferred for 16.02.2017.

――「 561

Case No.:10/12/85-ALC3/2014

|

IBIOTECH LTD,
|

:ALC3/2016

118.01.2017

12

HQ Fib:01/85/050/151/AM12/

卜
AⅢ∝072″04υ聾7/AM2      ~1面篇

The Committee noted that reply of AYUSH vide their O.M. No. K.11021/0312016-DCC (AYUSH) dated

03.01.2017. AYUSH has intimated that the product in reference'Chondroitin Su\ulphate Sodium etc.' is
not an Ayurdedic, Siddha or Unani drug.. Therefore, the Committee decided to call for the representative
of the firm for a PH. The case is deferred for 16.02.2017.

ゆ

Meet No/Date:14/85‐
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The Committee noted the comments of Tea Board furnished vide their letter No. LC/ALA:20l3/part
File/7015 dt. 04.05.2016. It is observed that the firm has not claimed any wastage on raw material
expect loZ wastage on packing material. Further, the firm vide their e-mail dt.26.12.2016 has stated that
they have imported the Tea to the tune of 21,874.90 only (20,521Kgs from China, 1253.90Kg from
Germany & l00Kg from Taiwan) whereas 30000.00Kg applied for. The firm is not importing b"alance
Tea as the subject AA's validity has been expired. Keeping in view of the above, the Committee decided
to fix the ad-hoc input output norns as under:-

RA may take consequential action as per policy and procedure.

FICNttИ
3属 LG2縫

|

巨ご
面」面万受面両6107/AM16/ 匡 A Fib Ю224Ю40Ю0037/AM16/

563       PaJり Name:NEWBY TEAS
Case No.:12/13/85‐ ALC3/2015    0VERSEAS PVT.LTD.,

Meet No/Date:14/85¨

け
に

IMcet No/Date:14/85‐
.ALC3/2016

118.01.2017

HQ File :01/85/050/00108/AM l6l RLA File :021241040100038/AM l6i Lic.No/Date: O2tO2O5g37 Approved
,30.06.2015

The Committee noted the comments of Tea Board furnished vide their letter No. LC/ALA/2013/part
Filel7076 dt. 04.08.2016. It is observed that the firm has not claimed any wastage on raw material
expect 102 wastage on packing material. Further, the firm vide their e-mail dt.26.12.2016 has stated that
they have imported the Tea to the tune of 1932.70Kg only (1872.90Kgs from China,59.80Kg from
Taiwan) whereas 6000.00Kg applied for. The firm is not importing balance Tea as the subjecl AA,s
validity has been expired. Keeping in view of the above, the Committee decided to fix the ad-hoc input
output nofins as under:-

RA may take consequential action as per policy and procedure. 1 \-
i*#'F'7 7 ysslr,.6'p sr*Gr{*

Dy, Dlrcoto, Gcnaa.t gl Forabn fra{a
fL*vr qrers quH+'m6q

Ol7.otor.i. Gcn.rel ol F.?rlgi tf.ab
ltFrq frrrFcocDirtincnt c cqrirrc.

..guh-rrn, -rtftGrfr

Export Item Qty Import Item Qty
Tca in 10937450Nos. Tca Bags packcd

in Aluminium Foil Laminates(BICnd Of

100%imported Tea 20,521.00Kg from
China, 1253.90Kg from Gcllllany and
100.00Kg from Taiwan)

21,874.90Kg Tea{Origin from

China  20,521.00Kg
Gcrlnany 1253.90Kg   &
Taiwan  100.00Kg

Filtcr Paper 12.3GSヽ4 +/_
10/0

21,874.90Kg

As per policy
governing
packing
material.

Export Item Qty Import Item Qty
Tea in 15462 Nos. Tea Bags packed in
Aluminium Foil Laminates (Blend of
100% imported tea 187290Kg from
China, 59.80Kg from Taiwan)

1932.70 Kg Tea { origin from
China 1872.90 Kg &
Taiwan 59.80 Kg

Filter Paper I2.3GSM +/-
t%

1932.70 Kg

AS per
Policy
Governing
packing
material

|

4



564 P鉗サNamelM B SUGAR AND
PHARMACEUTICALS LTD

IMcet No/Date:14/85-

IALC3/2016

118.01.2017

1翻鼎
∝
“
Ю%"" 
野

Status:

「
A Filc:03/95/040/776/AM14

The Committee noted that certain information have been called for from the firm on the
recommendation of National Sugar Institute, Kanpur vide this office e-mail dt. 12.01 .2017 which is
awaited. The Committee decided to remind the firm to expedite the reply. The case is deferred fof
109.02.2017

-一―一――
―
―――――」

1          565          Paty Name:FOCUS LIGHTING&  Mcet No/Date:14/85-      Status:
ICase No.:7/4/85‐ ALC3/2016      FIXTURES PVToLTD.        :ALC3/2016            1

118.01.2017                 1

HQ File:01/85/050/00010/AM17/  IRLA Filc:03/94/040/00921/AM16/ Lic.No/Date:0310802785   Deferred
123.02.2016

1The ComΠ littee notcd thatthe comments are awaitcd from E)icty. The Comlnittee decided to remind

lE)iety. The case is defclTed for 09.02.2017.

The Committee decided to call for justification from the firm for Anticaking Agent in view of
description of Export product. The case is deferred for 09.02.2011 .

The Committce

The Committec
109.02.2017.

Parり Name:SONIC BIOCHEM   IMeet No/Date:14/85-
IEXTRACTIONS LTD.,        IALC3/2016
1                   118.01.2017
~RLAFii`:ζ

とわ4/o46,ooo4意 /AMi4/ 1Litiヽ。/Dat`:3`ibOb」 jグう
|                             ■1.03.2014

noted the revised comments of MFPI vide O.M. No. 4(1})I2OI5-DGFT
decided that MFPI may re-visit their recommendation. The case
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「園馘瀞剛鸞

「

1濶
郎~野

1
IⅢ靡Ⅲ膠鸞   置 |

Thc COmmittee noted thc commcnts of V[FPI宙 de O.M.No.4(39)/2015-DGFT dated 26.12.2016.On
9  the basis of MFPI's comments recommending on net to nct basis,thc cOmlnittee decided to flx the ad―

hoc input output norrns a under:-

take consequential action as per policy/procedure.

Sterlized Caraway Seeds of the same
variety and origin as

[

HQ File:01/85/050/00080/AMl7/ RLA File iO3lg5lO4OlOOl45lAMITl Lic.No/Date:0310805915 Deferred
04.07.2016

The Committee noted that comments of MFPI vide their O.M. No. 4(22)I2OI6-DGFT dated 26. 12.2016
sugguesting to transfer the proposal to AYUSH. However, before referring the matter to AYUSH or
other organisation the Committee decided to seek the clarification from the firm as to why the wastage
claimed in indicated as Nil. Also to provide facility details alongwith past three years exports and
product's details. The case is deferred for 09.02.2017.

Case
570

Case No.:1/17/85¨ ALC3/2015 FttNalncBAFNAENTERPttSES

|

一

Status:

F而
而而0側 49ハM16/~ Lic.No/Datc:1010059376

21.01.2016 四
The Committee noted that the firm has surrendered the subject AA at RA, Cochin. The Committee
‐
  ldecidcd to conflrlln the samc frollll RA,Cochin. Thc case is deferred for 09.02.2017.

ゆ fr-.)r3' o'-,ycgi..:BEq srNGH
f,.ry {Fl:ffi'fiI*f q.-rv

c)t. Olrocto, G.naml ol For.l3n ?rao
Q*wr aryqrq l{!rrt**Trs{t

Dlraotoratc Gencrtl ot F.r.lgn f7.aa
qtFt-q GF{Fuucrrrtncril ol coflrirrE!.

enlrrll rr.rq, q! ki{t
U.dyog thrwrn. itst O.Ltl

Export Item Qty Imoort Item Qty
1.00Kg Raw Caraway Seeds 1.00Kg

|

18.01.2017
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iCase No。 :1/12/85‐ALC3/2016 lmttCSUPERHOUSE 翻Fぼ
~胃

IHQ File:01/85/050/00108/AM17/  RLA File:06/24/040/00024/AM17/ Lic.No/Date:0610038471 'Approved
118.10.2016

The Committee noted the comments of DIPP furnished vide U.O. No. 7/12512016-TSW dated
,11.01 .2017. On the basis of DIPP's comments, the Committee decided to fix the ad-hoc input output
norns as under:-

RA may take action as per policy/procedure.

12

Export Item Qty Import Item Qty
Horse riding body protector for
adult made from rubber sheet l2mm
& 24mm content in the export
product.

1. Rubber Sheet l2mm should
be 631.62Sq. Meter.

2. Rubber sheet 24mm should
be2044.20Sq. Meter

6313Nos. 2211.OKgs   Rubber   Sheet
105cms(width)+/-5%x160cms.

(length)+/-5% x 12mm +/―
100/0(T.C.Rubber Sheet)

1350Sq. Meter

Horse riding body protector for
adult made from rubber sheet l2mm
& 24mm content in the export
product.

1. Rubber Sheet l2mm should
be 631.62Sq. Meter.

2. Rubber sheet 24mm should
be2044.20Sq. Meter

7314Nos. 16484.OKgs   Rubbcr   Shect
105cms(width)+/-5%x160cms.

(length)+/-5% x 24mm +/―
100/0(ToC.Rubbcr Sheet)

4267.473Sq.

NIlcter

572

Case No.:3/20/85-ALC3/2015

Paty Namc:SRIPRABHA LIFE
SCIENCES

Mcct No/Date:14/85-

IALC3/2016
118.01.2017

Status:

[3       FⅢ
∝
"'4Ю“Ю“"ハmα 諸ぢ鼎α"Ю“"η 甲

The Committee noted the comments of MFPI vide their O.M. No.4 (25)12016-DGFT dated 12.01.2017
and observed that the quantity of export has not been mentioned in their comments. Therefore, it was
decided to ask MFPI to indicate the quantity of import item specifically. It was also decided seek proper

IAppendix 4E fromthe fllllL The Case is defeHed for 09.02.2℃
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1              574
1Case No.:8/19/85¨ ALC3/2015

Parり Namc:KASHMIR WALNUTS
10VERSEA PVT.LTD

Meet No/Date:14/85-

IALC3/2016
118.01.2017

118.01.2017

Status:
Decided

FHQ高而 /85/171/066/AM16~面rrection of玩遜 面 高 高 悪 i~~~~~~―
――一 ― ― ― ―

―…
一
‐―

ITheCase regttdngixatiOnofad‐ hOc inp■ Outp■ nomsln tems ofpara 4.06 of HBP was conddered
by NC in its M.No. 11 held on17.11.2016. The firm brought to the notice that in the minutes of NC
meeting the e-com F.No. 18105100114690010472/6051 has wrongly been mentioned instead of e-com
F.No. 1810510011469001047216052. RA has been informed about the correct e-com No. NC approved
the correction request as already communicated to concerned RA.

Status:

HQ Fil∝O1/85/050/00194/AM16/ 
「
LA File 31/83/040/00124/AM16/ 1ャ

|:|)」Rtte:3110065789
l5 The Committee noted the comments of lndian Council of Agricultural Research( ICAR) vide their letter No. Hort.10-

87/20L4-HS-ll dated 06.!2.20L6. The ICAR informed that the issue involves regulatory framework with highly specific
technical and legal implications and such procedures are outside the mandate and proficiency of the Council. The
Committee also observed that the consumption data for past three year duly certified by llHR, Bangalore is still awaited.
Therefore, Committee decided to remind the firm for the requisite data. Committee also decided to seek comments from
National Horticulture Board under the Department of Agriculture, Cooperation and farmers welfare.

PTり Name:GHODAWAT AGRO  IMeet No/Date:14/85-
PVTo LTD.               :ALC3/2016

118.01.2017

RLA File:09/24/040/00669/AM16  Lic.No/Date:0910063283    Deferred

11.02.2016

The Committee observed that the similar case of this firm for the same items was considered in NC
meeting No. 12 dated 01.12.2016 where in it was decided to seek comments of ICAR and details of
export and import item from the firm. Therefore, Committee decided that the case may be considered
alongwith previous cases and same action/decision is taken in the matter The case is deferred for
09.02.20t7.

575
Case No。 :3/7/85-ALC3/2016

HQ Flle:01/85/050/059/AM17

576
Case No.:`/7/85-ALC3/2016 「祠酬
趾 ヽ

The Committee observed that location of the factory is mentioned as 'Himachal Pradesh' in the
application, whereas the Advance Authorisation is obtained from RA, Hyderabad. Therefore Committee
decided to seek reasons for the same. Committee also decided to seek data of past consumption. The
Committee decided to get clarification from the firm regarding location of factory in Himachal Pradesh
and pぉt consumpdon shOwlll Nn.The caseお detrredおr09。 02.2里 7ハ
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The Committee noted the comments of CFTRI, Mysuru fumished vide letter No.‐― ―    ‐^^ヤ    ヤ V^^^^^^▼
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FT/FS&AQCL/Misc(DGFT)/2016 dated 30.12.2016.The Committcc decidcd to seek clariflcation from

iCFTRI.Also decided to get details from the flrm of import and export item.The case is deferred for
p9.02.2017.

Case No.:7/14/85-ALC3/2016 ORGANIC TEA ESTATES
PRIVATE LIMITED

IALC3/2016

18.01.2017

計
AⅢ∝∽2″
“
OЮ∝
"晨
m71翻鼎α囲0207“3 5

Committee noted that the comments are awaited from Tea Board. The Committee decided to
remind Tea Board. The case is deferred for 09.02.2017.

, I 57g F"rty name:NESTLE INDIA LTD iM."t N"/D"t"'14l8'
I icase No.:15/14l85-ALC3t2ol6 i jALC3t2ol6 

iii i lra.or.2ori ii'

tzo iuq Fil" ovs5l0so/00i3e/AMlz fnr-a eii" oilz+ro+oloorsT/AMlz iai"N;/il"trsro-+oos+g Fete,r"J -l-"1- I lio.ir:oLC r

i lThe Committee noted that the comments are awaited from Coffee Board. The Commiuee decided to

I lremind Coffee Board. The case is deferred for 09.02.2017.

「
「

慇5-   FStatus:
iCase No.:5/14/85¨ ALC3/2016

Meet No/Date:14/85-

LC3/2016
18.01.2017

:Ft l;Frt: r+r?rt t&tt v:n-ryi
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Udyca Bn u.n. l-f, D.alil

|

21 1HQ File:01/85/050/00129/AM17/  IRLA File:05/24/040/00248/AM17/ ILic.No/Dtte:0510399556   1Deferred
124.082016                 1

1 1 Thc Committce noted thatthe commcnts arc awaited from MSME(Hosiery).The cOmmitcc dccided
1 lo remind MSME(Hosiery).The case is deferrcd for 09.02.2017.
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The Committee noted that the comments are awaited from MFPI. The Committee decided to remind
MFPI. Thc casc is dcfcrrcd for 09.02.2017.

i i - 
-s2- 

- 
-iP"rryNa*"*TTasENGTNEERING 

irrr...tNorout"r+7ts- iS",r*--. icase No.:13/14l85-ALC3t20t6 iLlMlrED i*^?l1q,J i

r I I il8.or.2ol7 I

lr liiaFil" ol/8s/0s0/00r3?/AMl, lRt-ffi7-@tD.f.,*d --
i--l I loo.rz.zoro I

l@it,"tit,i""o'n*.nt'areawaitedfromDIPP.TheCommitteedecidedtoremind
i IDIPP. The case is deferred for 09.02.2017.
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LattN剛鵜乳 C3/2016 肝
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Wき 器
l14/85‐

 FF~1
| ド
ase N∝″14/85‐ALCン2016  1岡

          器 盤 ザ _   上 _____―:
お4‐
        而 7 RLA田 卸 能 4/040/00465/AM17.Ы QNげ Datα 05 10400974   1Deferred   lHQ Flle:01/85/050/00128/AM17/  RLA File:05/24/040/00465/AM17/  Lic.No/Date:0510400974   1Deferred   l

28.12.2016                 1

1 The Committcc noted that the commcnts are awaited from MSME(Chem).The COmmittce decided tol

remind MSME(Chcm).The Case is defcrrcd for 09.02.2017

The Committee noted that the comments are awaited from MFPL The Committee decided to remind
MFPI. The case is deferred for 09.02.2017.
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The Committee decided to get the write up of the products from the firm. The case is deferred for
.02.2017.

I COTemed RAtoお岬ard■e had copy ofapphcttbl.The Cお eis detHed br 09.02.2017.   |

rgmind concern-ed RA to forward the hard copy of application. The case is deferred for 09.02.2017 .
」
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118.01.2017
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b41HQ File Ю1/85/050Ю 0143/AM17/ IRLA File 31/83/040/00121/AM17/~Lic.No/Dttα 3110066552  55罵 rred
113.01.2017                1

The Committee noted that the hard copy of the application is awaited. The Committee decided
remind concerned RA to forward the hard copy of application. The case is deferred for 09.02.2017.
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HQ File:01/85/050/00127/AM17/

rremind concerned RA to forward the hard copy of applicatiroq.,The case is deferred for 09.02.2017.
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36褻 File:mttyo5υOm41/Am7

Decision : The Committee
Ito remind MFPI. The case

Meet No/Date:14/85¨

ALC3/2016
18.01.2017

RLA File:03/94/040/00642/AM17/  Lic.No/Date:0310809483

101.12.2016

noted that the comments are awaited from MFPI.
is deferred for 09.02.2017.

The Committee decided

Paty Name:JINDAL DRUGS
PRIVATE LIMITEDNo.:17/14/85‐ ALC3/2016

1拙削ざど
Ⅲ°N
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lCaSe

Meet No/Date:14/85-      Status:Deffered l

l紺『鰍ザ     「
nd Re― hdexedi

RLA File:05/23/040/00037/AM17/HQ File:01/85/050/00030/AM17/

1悧鼎α∞Ю"8420 鋒蔦扁
|

The Committee noted certain information have been
11.01.2017, reply awaited. The Committee decided to
deferred for 09.02.2017 .

called for from the firm vide this office e-mail dt.
remind the firm to expedite the reply. The case is


